25 of 1961.

THE ADVOCATES (AMENDMENT) ACT, 1977

No. 38 or 1977

[13th December, 1977.]

An Act further to amend the Advocates Act, 1961,

BE it enacted by Parhament in the Twenty-elghth Year of the Repubhc
of India as follows:— ‘

1. (1) This Act may be called the Advocates (Amendment) Act, 1977.

(2) It shall be deemed to have come into force on the 3lst day of
October, 1977. :

2. In section 3 of the Advocates: Act, 1961 (hereinafter referred to as
the principal Act), for sub-sections (3) and (34), the following sub-
sections shall be substituted, namely:—

“(3) There shall be a Chairman and a Vice-Chairman of each -
State Bar Council elected by the Council in such manner as may be-

prescribed.

(34) Every person holding office as Chairman or as Vice-
Chairman of any State Bar Council immediately before the com-
mencement of the Advocates (Amendment) Act, 1977, shall, ‘on such
‘commencement, ceasc to hold office ‘as Chairman or Vice-Chairman,
as the case may be:

Provided that every such person shall continue to carry on the
‘duties “of his office until the Chairman or the Vice-Chairman, as
the case may be, of each State Bar Council, electéd after the com-
mencement of the Advocates (Amendment) Act, 1977, assumes
c'harg'é ‘of the office.”. :

3 (1) In section 4 of the pr1n01pal Act,—
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on such commencement, cease to hold office as Chairman or
Vice-Chairman, as the case may be:

Provided that such person shall continue to carry on the
duties of his office until the Chairman or the Vice-Chairman, as
the case may be, of the Council, elected after the commencement
of the Advocates (Amendment) Act, 1977, assumes charge of the
office.”.

4. (1) In sub-section (1) of section 8 of the principal Act, for the
words “four years”, the words “five years” shall be substituted.

'(2) The amendment made by sub-section (1) to sub-section (1) of
section 8 of the principal Act shall apply also to an elected member of

~every State Bar Council who has not completed the term of four years

at the commencement of this Act.

5. In sub-section (2) of section 15 of the principal Act,—

) before clause (d), the following clause shall be inserted,
namely:— -

“(c) the manner of election of the Chairman and the Vice-
Chairman of the Bar Council;”;. .

(1) in clause (d), after the words “election to the Bar Council”,
the words “or to the office of the Chairman or Vice-Chairman” shall
be inserted.

6. In section 34 of the principal Act, after sub-section (1A), the
following sub-section shall be inserted, namely:— '

“(2) Without prejudice to the provisions contained in sub-section
(1), the High Court at Calcutta may make rules providing for the
holding of the Intermediate and the Final examinations for articled
clerks to be passed by the persons referred to in section 58AG for the
purpose of being admitted as advocates on the State roll and any
other matter connected therewith.”.

- 7. In the principal Act, after section 58AF, the following section shall
be inserted, namely: —

tion 58AG. -

Special .
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“58AG. Notwithstanding any‘hing contained in this Act, every
person who, immediately before the 31st day of December, 1976, has
commenced his articleship and passed the Preliminary examination,
for the purpose of enrolment as an attorney of the High Court at
Calcutta in accordance with the rules made under sub-section (2) of
section 34, before the omission of that sub-section by the Advocates
(Amendment) Act, 1976, may be admitted as an advocate on the
State roll if he—

(i) passes, on or before the 31st day of December, 1980,—

(@) the Final examination in a case where such person
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(b) the Intermediate and the Final examinations in any
other case.

Explanation.—For the purpose of this rclause, the High Court
at Calcutta may prescribe such rules as may be necessary under
sub-section (2) of section 34, specifying the nature of thle exami-
nations and any othér matter relating thereto;

(it) makes an application for such enrolment in accordance
with the provisions of this Act; and

(#i) fulfils the conditiong specified in clauses (a), (b), (e)
and (f) of sub-section (1) of section 24.”.

16 of 1977. 8. (1) The Advocates (Amendment) Ordinance, 1977, is hereby Repeal
repealed. : and
saving.

(2) Notwithstanding such repeal, anything done or any action' taken
under the principal Act as amended by the said Ordinance shall ‘be
deemed to have been done or taken under the principal Act, as amended
by this Act.



